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CONTRACT AGREEMENT 
For 

Treatment of Legacy Waste through Bio-Remediation, Resource 

Recovery and Scientific Rejects Disposal 
at 

Mangatpuram Dumpsite 

Between 

[Meerut Municipal Corporation] 
and 

[Geron Engineering Pvt. Ltd.] 

,l~EER1,vG Head Office: 143/1 , llnd Floor, ~ 
dav Nagar, NH-24, Ghaziabad, 
Uttar Pradesh - 201002. ,,, ~ t\'-\" 

~~~ u >o 
AV '{ '"t\", 

StatufqryAfcrt: --.;;:::=~ _ _ _ _ {p /4 ·- ,\I\ Page\ 1 of 
1. The a~rhenUclly of rhls Stamp certificate should be verl 'WWW,shcllestamp com' or ~~&Atamp Mobile App of Stock Holding 

Any discrepancy In !he detalfs on !his Certificate and os le on the website / Mobile }l.)jp renders It lnvolld 
2 The onus of clleckfng the legll,macy Is on the users or the certlficote 
3, In case of Rny discrepancy please Inform 1h11 Comp.,tenl Authority. 
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CONTRACT AGREEMENT 
For 

Treatment of L d 
egacy Waste through Bio-Remediat ion, Resource Recovery an 

Scientific Rejects Disposal 
at 

Mangatpuram Dumpsite 

Between 

[Meerut Municipal Corporation] 

and 

[Geron Engineering Pvt. Ltd.] 

Head Office: 143/1, llnd Floor, 
Pandav Nagar, NH-24, Ghaziabad, 

Uttar Pradesh - 201002. 

Dated: 21/03/2025 

Form of Contract 

This CONTRACT (hereinafter called the "Contract") is made the 21st day of the 
month of March, 2025, between, on the one hand, Meerut Municipal Corporation 
(hereinafter called the "Employer") and, on the other hand, Geron Engineering Pvt. 
Ltd., Ghaziabad, Uttar Pradesh (hereinafter called the "Bidder"). 

WHEREAS 

(a) the Employer has requested the Bidder to provide certain job as 
defined in this Contract (hereinafter called the "Services"); 

(b) the Bidder, having represented to the Employer that it has the required 
professional skills, and personnel. and technical resources, has agreed 
to provide the Services on the terms and co!lditions set forth in this 
Contract; 

NOW THEREFORE the parties hereto hereby agree as follows: 

1. The following documents attached hereto shall be deemed to form an integral 
part of this Contract: 

(a) The General Conditions of Contract; 
(b) The following Appendices: 
Appendix A: Request for Proposal (RFP) Document (Tender ID No. : 
2024_NNMEE_974577_ 1 dated 18.11.2024) along with all its corrigendum 

dendum. 
ix B: Complete Technical and Financial Bid submitted by the 

c:fl2. ~ Page I 2ol24 
~ ~ grq~J..\ o(l~~ 

.. ll "{ f ~l\'~ • ~-~ 
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2. The mutu_al rights and obligations of the Employer and the Bidder shall be as set forth m the Contract, in particular: 
(a) the _B_idders shall carry out the services in accordance with the provisions of the Contract; and 

the Employer shall make payments to the Bir~ders in acc~rdan~e with the provisions of the Contract and report of 3 party appointed (1f, any) 

(b) 

for monitoring and control. 
~N WITNESS WHEREOF, the Parties hereto have caused this Contract to be signed 1n their respective names 1~ of the day and year first above written. For and on behalf of Meer_b Municipal Corporation 

. Ell'"' ""~ c!ftq~a (Authorized Representati111::iJ f; 7:i. < ~ iflTlt • .. \Cl 

For and on behalf of G -~ =fl.!. ring Pvt. Ltd., Ghaziabad, Uttar Pradesh. 

[Authorized Represer ·~~i:,,"'1-,_.,,, 

E!fq , ;{11' ~ l~cfcf 
-tn'{ fiflTl{, fHc 
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General Conditions of Contract 
1. GENERAL PROVISIONS 

1.1 Definitions . Un_less the context otherwise requires, the following terms 
wh:nev~r used rn thrs Contract have the following meanings: 
(a) Ap~lrcab~e Law" means the laws and any other instruments having the force of 

!.a~ rn l~dra for the time being. 
(b) .. Bidder ~.eans any private or public entity that will provide the Services to the 

Employer under the Contract. 
(c) "Contract" means Conditions of Contract the Employer's Requirements, the 

Tender, the Bidder's Price Proposal, the A~nexure, the Letter of Acceptance, the 
Contract ~greement (if completed) and such further documents as may be 
expressly incorporated in the Letter of Acceptance or Contract Agreement (if 
completed). 

(d) "Day" means calendar day. 
(e) "Effective Date" means the date on which this Contract comes into force and 

effect pursuant to Clause GC 2.1. 
(f) "GC" means these General Conditions of Contract. 
(g) "Government" means the Government of India 
(h) "Local Currency" means Indian Rupees. 
(i) "Member" means any of the entities that make up the joint 

venture/consortium/association; and "Members" means all these entities. 
U) "Activity Schedule" means schedule of activities comprising the different 

tasks/operations to be performed by the Bidder under the Contract. 
(k) "Works" are what Contract requires the Bidder to carry out and perform. 
(I) "Acceptance Letter" means the document from the Employer on behalf of DLB, 

UP addressed to Bidder indicating acceptance of the Contract Price and its 
acceptance of the Bidder as the preferred party to carry out the works, perform 
services and operations under the Contract. 

(m)"GoUP" means Government of Uttar Pradesh. 
(n) "Authority" means Meerut Nagar Nigam. 

- -- --..... 
. ~ "[ 1.2 Other Definitions 

~~· ~ \ 

0 ,<', ' i. orrupt Practice" means the offering, giving, receiving or soliciting, directly or 
<' ~~ , t . , . \ indirectly of anything of value to influence the action of a public official in the 

j .f'- (, . ,. · "> , procurement process or in contract execution. 
' ... ' '·' I J, ,. .. J .. 

" ~ . 1'.3 J -~elationship between the Parties: Nothing contained herein shall be 
'f. Q ' ·.~ ( , .<fonstrued as establishing a relationship of master and servant or of principal 

"--, _ CtO\!_:p· ,,,, and agent as between the "Employer" and the Bidder. The Bidder, subject to 
~ this Contract, has complete charge of Personnel and Sub-Bidders, if any, 

performing the Services and shall be fully responsible for the Services 
performed by them or on their behalf hereunder. 

1.4 

1.5 

Law Governing Contract: This Contract, its meaning and interpretation, and 
the relation between the Parties shall be governed by the applicable laws of 
India. 

ings: The headings shall not limit, alter or affect the meaning of this ,. 

GV ... hq~ '"''!:I" Page I 4 0124 

if'1"{ frl<tll, ~.:o 
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1.6 

1.6.1 

1.6.2 

1.7 
1.8 

1.9 

1.11 

Notices: 

Any notice, request 
pursuant to this Con~~a~~nsent req~ired -~r permitted to be given or made 
consent shall be deemed shall be 1n writing . Any such notice, request or 
person to an autho . to have been given or made when delivered in 
communication is addr nzed representative of the Party to whom the 

the address specified i~~~ed, or When sent by registered post to such Party at 
A ~arty may change its a e SC. . 
notice in writing of su h ddress for notice hereunder by giving the other Party 
Location: The Servic:s change to the address specified in the sc. 
Authorized Represe t s~all be performed at Uttar Pradesh, India. 
and any document re :~tives: Any. action required or permitted to be taken, 
the "Employer" or t~ re? or permitted to be executed under this Contract by 
specified in the SC. e Bidder may be taken or executed by the officials 

Taxes and Duties: The 8. . 
pay such direct d . . ldder, Sub-Bidders and Personnel shall be liable to 
under the applicaabnl !indirect ta~es, duties, fees and other impositions levied 

e aws of India. 
Fraud and Corruption 

1.11 .1 Definitions: It is the E I , • · 
Bidders observ th h. h mp oyer s policy to require that Employers as well as 
In ursuance 

O 
e _e ig. eSt standard of ethics during the execution of the Contract. 

thtte t 4: frtthh,bs P
1 
ohcy, the Employer defines, for the purpose of this provision, 

rms se ,o e ow as follows: 

~i) _"Corrupt practi?e" means the offering, receiving, or soliciting, directly or 
indire~tly, of anything of value to influence the action of a public official in the 

. ~ selection process or in contract execution· 

:;r> J,' - ~ (ii) "Fra~dulent practice" means a misrepresentation or omission of facts in 
~: . order to influence a selection process or the execution of a contract' 

t;_i~· ·; '. :....._ (iii) "Col~usive practices" means a scheme or arrangement betw~en two or 
/::- (. , , ·· ' more _B1dd~rs, with ~r ~ithout the kno~ledge of the Employer, designed to 
"'" . ,. establish prices at art1fic1al, non-compet1t1ve levels; 
, c2 ~iv). "coercive practices" means harming or threatening to harm, directly or 
~:- . indirectly, persons or their property to influence their participation in a 

........._ __ o/ procurement process, or affect the execution of a contract; 

1.11.2 Measures to be taken by the Employer 

(a) The Employer may terminate the contract if it determines at any time that 
representatives of the Bidder were engaged in corrupt, fraudulent, collusive or 
coercive practices during the selection process or the execution of that contract, 
without the Bidder having taken timely and appropriate action satisfactory to the 
Employer to remedy the situation; 
(b) The Employer may also sanction against the Bidder, including declaring the 
Bidder ineligible, either indefinitely or for a stated period of time, to be awarded a 
contract if it at any time determines that the Bidder has, directly or through an agent, 
engaged in corrupt, fraudulent, collusive or coercive practices in competing for, or in 

executing, an Employer-financed contract; 

~ t erq,: il'1~ 011~<l~ 

°if(l'{ f ijf{\°{ I ~1:0 
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2. COMMENCEMENT 
CONTRACT ' COMPLETION, MODIFICATION AND TERMINATION OF 

2.1 Effectiveness of Co t 
d t ( h " . n ract: Th. ~ e t e E~ect1ve Date") of th 1~ Contract shall _come into force and effect on the 
Bidder to begin carrying out the Se ~mploy~r's n?t1ce to the ~idder instructin~. the 
precedent and effectiveness co ~~ices_. This notice shall confirm that the cond1t1ons 

ndit1ons, 1f any, listed in the SC have been met. 
2.2 Termination of Contract fo . . . 

not bec~me effective within sue r _Failure_ to Become Effective: If this Contract has 
th~ Parties as specified in th Sh tim~ period after the date of the Contract signed by 
written notice to the other p erty C, either P~rty may, by not less than thirty (30) days 
event of such a declaration i '. declare this <?ontract to be null and void, and in the 
the other Party with respect :e~~~~~r Party, neither Party shall have any claim against 

2.3 Commencement of Service . . . . 
not later than 45 day ft h s. 1:he Bidder shall begin carrying out the Services 

s a er t e Effective Date specified in the SC. 

2.4 Expiration of Contract· u 1 . • 
hereof this Cont t h 

11 
· . n ess terminated earlier pursuant to Clause GC 2.9 

Date a's specifiedr~\h: :c~xpire at the end of such time period after the Effective 

2.4 Entire Agreement· Th' c · · · . . · 1s ontract contains all covenants, st1pulat1ons and 
provisi~:>ns agreed by the Parties. No agent or representative of either Party has 
authority to make, and the Parties shall not be bound by or be liable for, any 
oth~r sta~ement, representation, promise or agreement not set forth herein. 2-6 ~?dificatu~ns or Variations: (a) any modification or variation of the terms and 

cond_itions of this Contract, including any modification or variation of the scope of the 
. Serv1c~s, may only _be m~de by written agreement between the Parties. Each Party 

~ •. . --. .shall give due cons1derat1on to any proposals for modification or variation made by 
1/ ,,·, t~ other Party. (b) In cases of substantial modifications or variations, the prior 

· .-·, ymtten consent of the Employer is required. 

,...____~•·-,..,~ , 2. 7 rce Majeure 

;., :-, ,,· .7 1 , De~niti~n (a) For the purposes of this Contract, "Force Majeure" means an 
~ -< e , nt.- wh1ch 1s beyond the reasonable control of a Party, is not foreseeable, is *---- -- 1a · 6idable and not brought about by or at the instance of the Party claiming to be 

-, ..._ _ _ G ected by such events and which has caused the non-performance or delay in 
performance, and which makes a Party's performance of its obligations hereunder 
impossible or so impractical as reasonably to be considered impossible in the 
circumstances, and includes, but is not limited to, war, riots, civil disorder -, -
earthquake, fire, explosion, storm, flood or other extreme adverse weather 
conditions, strikes, lockouts or other industrial action (except where such strikes, 
lockouts or other industrial action are within the power of the Party invoking Force 
Majeure to prevent), confiscation or any other action by Government agencies. 
(b) Force Majeure shall not include (i) any event which is caused by the negligence 
or intentional action of a Party or by or of such Party's Sub-Bidders or agents or 
employees, no~ (ii) any event which a diligent Party could reasonably have ~een 
expected both to consider at the time of the conclusion of this Contract, and avoid or 
overcome in the carrying out of its obligations hereunder. 

&,~E.ER;~~- j 
- ;(V Page I 6 of 24 
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(c) Subject to clause 2. 7 2 F . . . . . f d 
inability to make an a ~ • orce _MaJeure shall not include insuff1c1ency of un s or 
2. 7 .2 No Breach i ~ Y ent r~quired hereunder. . . . 
hereunder shall not be ontr~ct. The failure of a Party to fulfil any of I~s obhgat1o~s 
so far as such in bTty c~nsidered to be a breach of, or default under, this Contract in 
affected by su ~ 1 1 

arises from an event of Force Majeure, provided that the Party 
reasonable alt c ~n event has taken all reasonable precautions, due care and 

d·t· f th~rncative measures, all with the objective of carrying out the terms and con I ions o Is ontract. 

2.7.~ Measures to be_taken: (a) A Party affected by an event of Force Majeure shall 
conti~ue to perform its obligations under the Contract as far as is reasonably 
practical, and shall take all reasonable measures to minimize the consequences of 
any event of Force Majeure. 

(b) A Party affected by a~ event of Force Majeure shall notify the other Party of such 
event_ as soon as possible, and in any case not later than fourteen (14) days 
following the occurrence of such event, providing evidence of the nature and cause 
of s~~h event, and shall similarly give written notice of the restoration of normal 
cond1t1ons as soon as possible. 
(c) . Any period within which a Party shall, pursuant to this Contract, complete any 
action or task, shall be extended for a period equal to the time during which such 
Party was unable to perform such action as a result of Force Majeure. 
(d) During t~e period o! their inability to perform the Services as a result of an event 
of Force MaJeure, the Bidder, upon instructions by the "Employer", shall either: 

(i) Demobilize, or 
(ii)Continue with the Services to the extent possible, in which case the Bidder 

shall continue to be paid proportionately and on prorata basis, under the 
terms of this Contract. 

(e) In the case of disagreement between the Parties as to the existence or extent of 
Force Majeure. 
2.8 Suspension: The "Employer" may, by written notice of suspension to the Bidder, 

.... ----suspend all payments to the Bidder hereunder if the Bidder fails to perform any of its 
· ~ --~ethligations under this Contract, including the carrying out of the Services, provided 
~ 1-:J tti s~ ch notice of suspension (i) shall specify the nature of the failure, and (ii) shall 

J....'l' ,.:_, , ... : l~~ t~~ Bidder to remedy such failure, if capable of being remedied, within a period 
::, 

0 
- - -'f J, " ~G-~eding thirty (30) days after receipt by the Bidder of such notice of 
· _ · '5Usp nsibn. 

~ ';.JI' J,,._-. --· r, . 
~ i ' 2:9 <.:t:~rmination 

·, *--~~y the "Employer": The "Employer" may terminate this Contract in case of the 
--..._-=----~ r;~nce of any of the events specified in (a) through (i) of this Clause GC 2.9.1 

(a) If the Bidder fails to remedy a failure in the performance of its obligations 
hereunder, as specified in a notice of suspension pursuant to Clause GC 2.8 
hereinabove, within thirty (30) days of receipt of such notice of suspension or within 
such further period as the "Employer" may have subsequently approved in writing. 
(b) If the Bidder becomes (or, if the Bidder consists of more than one entity, if any of 
its Members becomes and which has substantial bearing on providing Services 
under this contract) insolvent or go into liquidation or receivership whether 
compulsory or voluntary. 
(c) If the Bidder fails to comply with any final decision reached as a result of 
arbitration proceedings pursuant to Clause GC 8 hereof. 
(d) If the B" der, in the judgment of the "Employer", has engaged in corrupt or 
traudul ,pfa in competing for or in executing this Cl ontract. 

~
0 

Q ~ Page \ 7 of 24 . GHAZIABAD ~ ~ 
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(e) If the Bid~er sub~its ~o the "Employer" a false statement which has a material 
effect on the_ rights, obhgat1ons or interests of the "Employer". . 
(f) If the Bidder places itself in position of conflict of interest or fails to disclose 
promptly any_ conflict ?f interest to the Employer. . . 
(g) If the Bidder fails to provide the quality services as envisaged under this 
Contract. The committee formulated to monitor the progress of the assignment may 
make jud~men~ _regarding the poor quality of services, the reasons for which ~hall be 
~ecorded 1n wnt1~g. The committee may decide to give one chance to the Bidder to 
improve the quality of the services. 
(h) _If, as the res~lt of Force Majeure, the Bidder is unable to perform a material 
portion of the Services for a period of not less than sixty (60) days. 
(i) If the "Employer", in its sole discretion and for any reason whatsoever, decides to 
terminate this Contract. 
In such an occurrence the "Employer" shall give a not less than thirty (30) days' 
written notice of termination to the Bidders, and sixty (60) days' in case of the event 
referred to in (i) . 
2.9.2 By the Bidder: The Bidder may terminate this Contract, by not less than thirty 
(30) days' written notice to the "Employer", in case of the occurrence of any of the 
events specified in paragraphs (a) through (d) of this Clause GC 2.9.2. . 
(a) If the "Employer" fails to pay any money due to the Bidder pursuant to this 

Contract hereof within forty-five (45) days after receiving written notice from 
the Bidder that such payment is overdue. 

(b) If, as the result of Force Majeure, the Bidder is unable to perform a material 
portion of the Services for a period of not less than sixty (60) days. 

(c) If the "Employer" fails to comply with any final decision reached as a result of 
_ --------.....__arbitration. 

,,,,...,, ~ '{ d , If- the "Employer" is in material breach of its obligations pursuant to this 
/"-~ ,,~ , ntract and has not remedied the same within forty-five (45) days (or such 
0 0i<.__':,, lo ger period as the Bidder may have subsequently approved in writing) 
< /:-:~ '{-/ :, Joi . ~ihg the receipt by the "Employer" of the Bidder's notice specifying such 

\-- , · ,",J.1 breac.ri...-- - -
" -· . .;. : .,, e i ation of Rights and Obligations: Upon termination of this Contract 

. Wur; uapt{o., Clauses GC 2.2 or GC 2.9 hereof, or upon expiration of this Contract -~ ~-~o Clause GC 2.4 hereof, all rights and obligations of the Parties hereunder 
-~ se, except (i) such rights and obligations as may have accrued on the date 

of termination or expiration, (ii) the obligation of confidentiality set forth in Clause GC 
3.3 hereof, and (iv) any right which a Party may have under the Law. 
2.9.4 Cessation of Services: Upon termination of this Contract by notice of either 
Party to the other pursuant to Clauses GC 2.9.1 or GC 2.9.2 hereof, the Bidder shall, 
immediately upon dispatch or receipt of such notice, take all necessary steps to bring 
the Services to a close in a prompt and orderly manner and shall make every 
reasonable effort to keep expenditures for this purpose to a minimum. 
2.9.5 Payment upon Termination: Upon termination of this Contract pursuant to 
Clauses GC 
2.9.1 or GC 2.9.2 hereof, the "Employer'' shall make the following payments to the 
Bidder: 
(a) If the Contract is terminated pursuant to Clause 2.9.1 (g), (h) or 2.9.2, 
remuneration pursuant to Clause GC 6.3(d) hereof for Services satisfactorily 
performed prior to the effective date of termination, and reimbursable expenditures 
pursuant t lause GC 6.3(d) hereof for expenditures actually and reasonably 

0 \\IIZ: Qi eff~cti:e date of termination; (b) If the r greement is t;::i~:'::,. 

O \V ~ ~~ ", 3'{\~cl 
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pursuant of Clause 2 9 1 ( ) t · · 
d · · a . 0 (g), the Bidder shall not be entitled to receive any 

agre~d p~ymentks upon termination of the contract However the "Employer" may 
cons, er o n:1a e payment for the part satisfact;rily perfor~ed on the basis of 
Qua~tum Merit as assessed by it, if such part is of economic utility to the Employer. 
~pphcab_le _Under such circumstances, upon termination, the employer may also 
'n:1pose h~u1dated d~mages as per the provisions of Clause 9 of this agreement. The 
Bidder will ~e r~qu1red to pay any such Ii uidated damages to employer within 30 
days of termination date. q 

2.9.6 Disp~~es ~bout Events of Termination: If either Party disputes whether an 
event spec1f1ed in paragraphs (a) through (g) of Clause GC 2.9.1 or in Clause GC 
2.9:2 hereof ~as _occurred, such Party may, within thirty (30) days after receipt of 
notice ?f termination from the other Party, · refer the matter to Clause GC 8 hereof, 
and this Contract shall not be terminated on account of such event except in 
accordance with the terms of any resulting arbitral award. 

3. OBLIGATIONS OF THE BIDDER 

3.1 General 

3.1.1 Standard of Performance: The Bidder shall perform the Services and carry 
out their obligations hereunder with all due diligence, efficiency and economy, in 
accordance with generally accepted professional standards and practices, and shall 
observe sound management practices, and employ appropriate technology and safe 
and effective equipment, machinery, materials and methods. The Bidder shall always 
act, in respect of any matter relating to this Contract or to the Services, as faithful 
adviser to the "Employer", and shall at all times support and safeguard the 
"Employer's legitimate interests in any dealings with Sub-Bidders or Third Parties. 

~ 3.2 Conflict of Interests: The Bidder shall hold the "Employer's interests paramount, 
, ~ · with<;>ut any consideration for future work, and strictly avoid conflict of interest with 

~' - ~ -e~$r ~ssignmen~s or their own corporate interests. If during the period of this 
, '·"'' contcact\ a conflict of interest arises for any reasons, the Bidder shall promptly 
) ...,'.- · ..,di~clos(? the same to the Employer and seek its instructions. 

J..., . _),3:2.1 Bidder not to benefit from Commissions, Discounts, etc.: (a)The payment 
~ -' ~ ... , ·'of · ~ daer pursuant to Clause GC 6 hereof shall constitute the Bidder's only 

<:::5-' <r.pay ~n,t in connection with this Contract and, subject to Clause GC 3.2.2 hereof, the 
+ · ae'i:>shall not accept for its own benefit any trade commission, discount or similar 

--- .... ~ 1>;.?ent in connection with activities pursuant to this Contract or in the discharge of 
---- ~ ~bligations hereunder, and the Bidder shall use its best efforts to ensure that any 

Sub-Bidders, as well as the Personnel and agents of either of them, similarly shall 
not receive any such additional payment. 
(b) Furthermore, if the Bidder, as part of the Services, has the responsibility of 
advising the "Employer" on the procurement of goods, works or services, the Bidder 
shall comply with the Employer's applicable procurement guidelines, and shall at all 
times exercise such responsibility in the best interest of the "Employer". Any 
discounts or commissions obtained by the Bidder in the exercise of such 
procurement responsibility shall be for the account of the "Employer". 
3.2.2 Bidder and Affiliates Not to Engage in Certain Activities: The Bidder 
agrees that, during the term of this Contract and after its termination, the Bidder and 
any entity affiliated with the Bidder, as well as any Sub-Bidders and any entity 
affiliated w· Sub-Bidders, shall be disqualified from providing goods, works or 

~::\ ~ / ~• . ~ Page \ 9of24 
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services ( other than the . b 
Bidder's Services for the p:~ co~cern~d) resulting from or directly related to the 
3.2.3 Prohibition of Confli Ptration or implementation of the project. 
cause their Personnel as c 1

~
1
9 Activities: The Bidder shall not engage, and shall 

engage, either directly or i w~ as t~eir Sub-Bidders and their Personnel not to 
would conflict with the activi~directl~, in any business or professional activities that 
3.3 Confidentiality: Exce es _assigned to them under this Contract. 
Bidder and the Personnel pt with the prior written consent of the "Employer", the 
any confidential informar shall no~ at any time communicate to any person or entity 
Bidder and its Personnel ion kacquir~d in the course of the Services, nor shall the 
of or as a result of the Sma_ e public the recommendations formulated in the course ' , erv1ces 
3.4 Accounting, lnspecti · 
systematic accounts d on an~ Auditing: The Bidder (i) shall keep accurate and 
with internationally an records in r~spect of the Services hereunder, in accordance 
clearly identify all a~cepted_ accounting principles and in such form and detail as will 
shall eriod· 

11 
re e~ant ti~e changes and costs, and the bases thereof, and (ii) 

E 
I
P IC~ Y perm,~ the Employer" or its designated representative and/or the 

. mp ayer, an up to five years from expiration or termination of this Contract to 
msp_ect the s~me and make copies thereof as well as to have them audited' by 
~uditors ~ppomted by the "Employer" or the Employer, if so required by the 
Employer _or the E~pl~yer as the case may be. 
3.5 Reporting ~bhgations: The Bidder shall submit to the "Employer" the reports 
and documents m the specified format and within the time period decided by the Authority. 

3.6 Documen~ Prepared by the Bidder to be the Property of the "Employer": 
All plans, drawings: specifications, designs, reports, other documents and software 

,, .,....,------R[_ep~red by the Bidder for the "Employer" under this Contract shall become and 
~ --'ffl:i~1n ~he propertx o~ the "Employer", and the Bidder shall, not later than upon 
' 1t;;J m\hat1on or expiration of this Contract deliver all such documents to the 

' l'!,f!. i 1oyer", together with a detailed invento~ thereof. The Bidder may retain a copy 
~'Jo! s ~ -documents, but shall not use anywhere, without taking permission, in writing, 

"x" J,,. ---~ cf o ,e E_mployer and the Employer reserves right to grant or deny ?ny such 
~ -

1 
::.':; .,re . , st. If license agreements are necessary or appropriate between the Bidder and 

CS t · . arties for purposes of development of any such computer programs, the Bidder * <!, ~ obtain the "Employer's prior written approval to such agreements, and the 
-------~ mployer" shall be entitled at its discretion to require recovering the expenses 

related to the development of the program(s) concerned. 
3.7 Equipment and Materials provided by the Bidders: Equipment or materials 
brought into the project by the Bidder and the Personnel and used either for the 
Project or personal use shall remain the property of the Bidder or the Personnel 
concerned, as applicable. 

3.8 Resource Management: All arrangements like water, washing area, facility for 
parking(Space for parking to be provided by the ULB)and storing equipment, charging 
stations for charging batteries., fuel for equipment and all such resources, equipment 
gadgets and tools that may be required time to time to carry on the assigned job 
efficiently without interruption would be under the scope of the Bidder. 

4. BIDDERS' PERSONNEL AND SUB-BIDDERS 

4.1 General: The Bidder shall employ and provide such qualified and experienced 
Pers ~~~ idders as are required to carry out the Services. w \ Page \ 10of24 
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5. OBLIGATIONS OF THE "EMP 
LOYER" 

5.1 Assistance and Exe . 
"Employer" shall use its bes~~•ons: Unless otherwise specified in the SC, the 
(a) Provide the Bidder S b e_ orts to ensure that the Government shall: 
documents as shall b ' u -Bidders and Personnel with work permits and such other 
perform the Servic e ~ecessary to enable the Bidder, Sub-Bidders or Personnel to 
with all necessa e\ ( ) Arra~ge_ for the Foreign Personnel to be provided promptly 
other docume t ry en _ry and exit visas, residence permits, exchange permits and any 

n s required for their stay in India. 

(c) Issue to officials age t . 
instructions as 'b n s and representatives of the Government all such 
implementation ~a~h e S ne~essary or appropriate for the prompt and effective 
Personn 1 ° h t~ ervi_ces. (d) Provide to the Bidder, Sub-Bidders and 

e any sue O er assistance as may be specified in the SC. 

5-2 ~hange in the Applicable Law Related to Taxes and Duties: If, after the date 
of this Contra?t, ther~ 1s any ?hange in the Applicable Laws of India with respect to 
!axes an_d duties, which are directly payable by the Bidder for providing the services 
1.e. service tax or a~y such applicable tax from time to time, which increases or 
decreases_ the cost. incurred by the Bidder in performing the Services, then the 
remuneration and r_e1mbursable expenses otherwise payable to the Bidder under this 
Con!ract shall be increased or decreased accordingly by agreement between the 
Parties hereto, and corresponding adjustments shall be made to the ceiling amounts 
specified in Clause GC 6.1. 

----·-----,,/{ . ~ :-S~ayment: In consideration of the Services performed by the Bidder under this i /P ontr;,~ct, t~e "En:,ployer" shall make to the Bidder such payments and in such 
1-... 

1 
,, . ...._m rmer as 1s provided by Clause GC 6 of this Contract 

V) \ .... .: ,"'-',::::, ..,. \ . 
L!..i · t·~ r,\ 

,t.,:;. r '·' ,., :..,. . 
1-... · .c."l ~' 5.4 , unterpart Personnel: (a) If necessary, the "Employer" shall make available to 
z i::r ' ,. ' Bj tjder free of charge such professional and support counterpart personnel, to be 

8 .r rni'Jilated by the "Employer" with the Bidder's advice. 
d ~)';F>rofessional and support counterpart personnel, excluding "Employer's liaison 
~ rsonnel, shall work under the exclusive direction of the Bidder. If any member of 

---- the counterpart personnel fails to perform adequately any work assigned to such 
member by the Bidder that is consistent with the position occupied by such member, 
the Bidder may request the replacement of such member, and the "Employer" shall 
not unreasonably refuse to act upon such request. 

6. PAYMENTS TO THE BIDDER 

6.1 Total Cost of the Services (a) the total cost of the Services payable is set forth 
in the proposal to the Employer and as negotiated thereafter. 
6.2 Currency of Payment: All payments shall be made in Indian Rupees. [In case 
the payment is to be made in the currency other that Indian Rupees, the same shall 
be mentioned instead of Indian Rupees] 
6.3 Terms of Payment: The payments in respect of the Services shall be made as 

follows: 
(a) The Bidder shall submit the invoice for payment when the payment is due as 

per the agreed terms. The payment shall be released as per the work-related 

.-;;, mi0ae ,i,Q hieved. 1 
-o Page I 11 of 24 
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(b) 

(c) 
(d) 

(e) 

7. 

If the deliverables subm. 
reasons for such non- itted by the Bidder are not acceptable to the Employer, 
shall not release the acceptance should be recorded in writing; the Employer 
will be released to th Pa_yment due to the Bidder. In such case, the payment 
is accepted by the Ee Blidder only after it re-submits the deliverable and which 

mp oyer 
All payments under th ' C · 
In case of early term· is . ontract shall be made to the accounts of the Bidder. 
Bidder as mentionedl~tion °_f the_ contract, the payment shall be made to the 
done from the p . ere _with: (1) Assessment should be made about work 
made till the d ;evious milestone, for which the payment is made or to be 
assessment of ~ e of_ the termination. Based on such details, a reasonable 
based on d t .

1 
e ; ei~bursable and miscellaneous expenses shall be made 

documents e ai s urnished by the Bidder in this regard with supporting 
rate a~d based on the assessment of the work done and the respective 
b s ~s provided. Wherever such an assessment is difficult the rates should 

e arrived at by calculating the amount on pro-rata basis. The total amount 
payable shall be the amount calculated as per the applicable tax. 
Th~ Contract Fee shall be released by Authority within a period of 21 days 
(t~irty) days from the date of receipt of invoice/bill from the Selected 
Bidder/Agency . 

FAIRNESS AND GOOD FAITH 

7.1 Good Faith: The Parties undertake to act in good faith with respect to each 
oth~r's _rights under _this_ Contract and to adopt all reasonable measures to ensure the 
realization of the obJect1ves of this Contract. 

....--------- . 

" -q .2 'o~eration o~ the Contract: The Parties recognize that it is impractical in this 
tra.9t to provide for every contingency which may arise during the life of the 

. ~ nt ~\ ~nd the Parties hereby agree that it is their intention that this Contract shall 
I ,:/ ~~w r at dairly as. betw~en them, and without detriment to the inter~st of either ?f 

f:: r : 1.. t ~. , that, if dunng the term of this Contract either Party believes that this 
~ J !; ':? Q~t~-' . ' operating unfairly, the Parties will use their best efforts to agree on such 

"-...._ c:ac~ ~ may be necessary to remove the cause or causes of such unfairness, but 
'\.__ ~ re to agree on any action pursuant to this Clause shall give rise to a dispute 

_ s ·ect to arbitration in accordance with Clause GC 8 hereof. 

8. SETTLEMENT OF DISPUTES 

8.1 Any disputes and or difference relating to this agreement or claims arising out of 
or relating to this agreement or breach, termination or the invalidity thereof or on any 
issue whether arising during the progress of the services or after the completion or 
abandonment thereof or any matter directly or indirectly connected with this 
agreement will be resolved through joint discussion of the authorized representatives 
of both the parties (the Authority and Bidder). If the dispute is not resolved by joint 
discussion, then the matter will be referred for adjudication to a Tribunal of Arbitrator 
(3 Members (one appointed by each party and third appointed by the said appointed 
arbitrator on receipt of written notice / demand of appointment of Arbitrator from 
either party . 

co 
pr 

.ffll'l!~-.'-lf the sole Arbitrator shall be final and binding on all the parties. The 
shall be borne by the respective parties equally. Arbitration 

held at premises of the Authority, only. 

(\ / ~ Page I 12 of 24 
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f) 
shall be 

proceedin9~ tirrie to 

8 3 R I · b ·tration ded fro 
· · u es gove~ning Arbitration Proceedings: The Ar 1 

5 amen 

~ove~ned ~y Indian Arbitration and Conciliation Act 1996; ~ade. 

time including provisions in force at the time the reference 

9. Liquidated Damages other 
if the 

· of anY partY, d hence 

9.1 The parties hereby agree that due to negligence ~f act be difficul!, an of the 

party suffers losses, damages the quantification of which maY able estimated fined 

the amount specified hereunder shall be construed. as_ rea~o~arnages, as e 1 

damages and both the p~~ies agree to pay such liquidate % of 

hereunder as per the prov1s1ons of this Contract. h II not exceed 1 O 

9.2 The amount of liquidated damages under this Contract s a 

the total value of the contract . mstances: 
. . · · circu I b 

9.3The liquidated damages shall be applicable under following th Bidder shal e 

(a) If the deliverables are not submitted as per schedul~, if per day or part 

10. 
(i) 

(ii) 

(iii) 

liable to pay 0.1 % of the monthly cost of the services for de ay 

thereof upto a maximum limit of 10% of the total contract value. d defects are not 

(b) .. If the deliverables are not acceptable to_th~ Employer, ~~he receipt of the 

rec!1f1ed to the satisfaction of the Employer within 30 days O unt equal to 

notice, the Bidder shall be liable for Liquidated Damages for a;f a~~e delay. 

0.5 % of total cost of the services for every week or part thereo 0 

Miscellaneous provisions: I' h ' or 

"Nothing contained in this Contract shall be construed as estab is !ng_ al 

creating between the Parties, a relationship of master and servant or pnncip 

and agent. . . der 

Any failure or delay on the part of any Party to exercise right or power un 

this Contract shall not operate as waiver thereof. . . . 

The Bidder shall notify the Employer of any material change ,n their s~atu~, ,n 

particular, where such change would impact on performance of obligations 

under this Contract. 
- (iv) , Each constituent of the Bidder, shall be jointly and severally liable to and 

, · * ', responsible for all obligations towards the Employer for performance of 
'\ 

g }::> ... f 'orks/services including that of its Associates/Sub Selected bidders under the 

! ~ ct. 
t O ~ Bidder shall at all times indemnify and keep indemnified the Employer 

.. ' a~ inst all claims/damages etc. for any infringement of any Intellectual 

s'' rJ P roperty Rights (IPR) while providing its services under the Project. 

· 'the Bidder shall at all times indemnify and keep indemnified the Employer 

, _ C/against any claims in respect of any damages or compensation payable in 

·- c~nsequences of any accident or injury sustai~ed or suffered by its (the 

Bidder's) employees or agents or by any other third Party resulting from or by 

any action, omission or operation conducted by or on behalf of the Bidder. 

(vii) The_ Bidder shall at all _times indemnify and keep indemnified the Employer 

again~t any and all claims by Employees, Wo~man, Bidders, sub-Bidders, 

supphers,f agent(s), e
1
mployed engaget_d or otherwise working for the Bidder, in 

respect o wages, sa anes, remunera ton, compensation or the like. 

(viii) All ' garding indemnity shall survive the termination or expiry of the 

✓p] l, ~ J 
~ ,, ••• ~-· "''!"" 

fJ * -'"'{ fijlTlt, ~n:o , 
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(ix) It is acknowledged d . 
any type impr d an agre~d by all Parties that there is no representation of 

engagem'ent 0 ::
0 

or ot~erw1se, of any absorption, regularization, continued 

by the Bidder for ncession or preference for employment of_persons eng~g~d 

(x) 

an office O ~ny engagement, service or employment In any capacity m 
Th~ p rt r e

st
abhshment of the Government of India/ State or the Employer. 

b he o~m~nc~ of the Selected Bidder/Agency based on the service level 
Ue~c ~ar sl indicated in the guidelines issued by Ministry of Housing and 

r an eve opment,_ Government of India (as per clause 13 of GCC) or any 
assessments from time to time and also placed in the draft Concession 
Agreement. 

11. Performance Security 

The Perform_anc~ Security shall be provided @05% of the Annual Contract value 

from the . Nat1on_ah_zed Bank to the Employer valid till the contract period. It needs to 

be submitted w1thm 15 days from the award of letter of intent and before the signing 
of the concession agreement. 

12. Non-Compliance Penalties 

The following penalties shall be imposed by Authority on the Selected Bidder/Agency 

S.No. 
1. 

Descri tion ~- _ 

The Selected Bidder fails to ensure that 
the employees are in proper dress, and 
also ensure placement of safety devices 
and signage at Project Site during the 
working hours, as per the specification. 
Every Worker, Supervisor and Manager to 
be equipped at all times during working 
hours: Safety. Caps / Helmets, Nose 
Mask, Rain Coats, Gloves, Radium 

ackets, Safet Boots. 
ilure in conducting preventive 

-~ ~:....::...----np intenance of all the equipment and 
·"'":"l .:m chinery on daily basis by the Selected 

• u r 
- -~ dder/Agency .Selected Bidder/Agency 
:"" 0 Y: ;,ri'eeds to maintain repair and maintenance 
~ -1, lo s/dashboard for verification. 

'--- - _3-=------ If any of activities of Selected 
Bidder/Agency is imposing violation of 
applicable rules and regulation like 
(Environmental Protection Act, 1986, 
Motor Vehicles (Amendment) Act 2019, 
SWM Rules 2016, CPHEEO rules and 
guidelines, CPCB/PCB Guidelines and 
Directions and any modifications in future 
then Selected Bidder/Agency is fully liable 
to a alt 

4. No of activities 
nt for a day 

as per 

Penal ·· 
~500/- per day per default per 
person. 

~1000/- per day 

As Actual imposed/lNR 25,000/­
Per default. 

1.5 times of calculated per day 
contracted amount on daily 
basis 

Page I 14 of 24 
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s.No. Description 
~ 5. Delay in commencement of th Penalty 

machinery and m e necessary Rs. 5,00,000/-
scheduled date ;npower beyond the 

considered if th~ del:: i month will be 
days but less than 31 day: more than 21 

6. The concessionai~e is responsible for 
storage/transportation/disposal of residual 

Rs. 10,000/- per event. 

waste safely as per the provisions made in 

the SWM Rules, 2016. The residual waste 
should not be dumped on road 'd , sI e or on 
others property. If the residual waste is 
du~ped on :oad side or any other non-
designated site, a penalty per event will be 
charged to the concessionaire. 

7. If the fractions of the waste to clear the Penalty of Rs. 50,000/- will be 
l~nd are not disposed or sale/recycled in 
time bound manner. 

imposed on weekly basis. 

Note: A?dition_al Penalties pertaining to adherence to Service level Benchmarks are as per 
defined in section 13 of this document. 

13. Clause Deleted 

14. Obligations 

14.1 Authority/Concerned ULB's Obligation 

(i) Handed over to the Selected Bidder/Agency through respective ULBs the 

physical possession of the Project Site, for the period co-terminus to the 

Contract Period free from Encumbrances. 

~ . ~) Constituted and appointed the Steering Group, within a period of 15 

• -4. --------* ','\ (fifteen) days from the date of this Contract in accordance with the terms 

. <2:-
1
~ ,_ 4- hereof; (1 member from the Bidders side may be incorporated in the 

~
~ 1--. • P\? "t steering group who is an on-roll employee of the agency); 

~ J:: · : ·:, ~,, (iii) = !Ensure to make payment to the Selected Bidder/Agency within 30 days of 
- ~ "(" ..... • LL J • • 

"' lk· &-,; . o 1nvo1ce raised 

., 
0 

- ( VJ)'. Authority/Concerned ULBis vested with the rights as overseer and the title 

!:__ ~ of interest, ownership and rights with regard to the Project Site shall vest 

with Authority except that these will be cleaned by the Selected 

Bidder/Agency as per the provisions of this Contract; 

(v) Any liability, arising out of providing the Project Site free of encumbrances, 

unless expressly provided for in this Management Contract, shall be borne 

solely by Authority.Authority shall indemnify the Selected Bidder/Agency 

and shall hold it harmless from any claim or consequential cost that may 

9J:!11~~a result of any such terminations; 
~~ IJV, 

~ pon st from the Selected Bidder/Agency, Authority shall provide 
,I UJ .. ~1~0 < 

-Z. Gl'V"'- _-; 

~o, · ◊::; ()u / 
~D • I.J{/ 
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re~sonable assistance and facilitation in procuring clearances/approvals 

~hich are necessary for the implementation of the Project and which are in 

,t~ authority to grant or cause to be granted subject to the Selected 

Bidder/Agency complying with the eligibility criteria for the grant of such 

cl~arances. However, notwithstanding the contents of any other provision of 
this Contract, the end responsibility for obtaining all such 

approvals/clearances whether from any Department or any other authorised 

agency/Government of India or any other statutory body shall be that of the 

Selected Bidder/Agency ; 

(vii) Authority would ensure that from the Compliance Date and till the 

completion of the Contract Period, the Selected Bidder/Agency has access 

to the Project Site for the purpose of carrying out the Selected 

Bidder/Agency 's obligations under this Management Contract; 

(viii) Authority shall Endeavour to provide electricity connection to the Selected 

Bidder/Agency at the cost of Selected Bidder/Agency. The Selected 

Bidder/Agency shall have to apply for an electric connection and 

commercial charges shall apply on electric consumption. 

(ix) Authority will provide electricity connection upto the site of Project, if the 

same is not available. The Selected Bidder/Agency shall have to apply for 

an electric connection and commercial charges shall apply on electric 

consumption to be borne by the Selected Bidder/Agency . 

(x) Authority/Concerned ULB shall provide water connection to the Selected 

- Bidder/Agency and charges shall be paid by the Selected Bidder/Agency 

4R ·f ...... with respect to the use of water tor the purposes related to the Project. 
I~~"'-
~I c:,;~f' " _ However, if at any time due to some unavoidable circumstances the release 

' -:(\..,.,,,.~ . . \ of regular water is not possible, the Selected Bidder/Agency shall be 

\>- ' , , . , : § ) ,.- required to make its own arrangement at its own cost; 

x ··.; ' ·"(xi) /::. _;Authority has the right to take over the Project if the Selected 

\ ~ <v ...... _,,.,./, · Bidder/Agency defaults in fulfilling any of its obligations, rights and 

',....._ <sovT. o<.. ,, responsibilities detailed under this Management Contract including the right 

~ to complete the Project directly or indirectly by selecting another Selected 

Bidder/Agency in the event of default by the Selected Bidder/Agency ; 

(xii) Authority shall recognize and undertake not to, in any manner, violate or 

cause breach of the terms of this Contract. 

14.2 Bidder's Obligation 

(i) Made arrangements for financing the Project and executed the Financing 

Documents and delivered to the Authority notarized true copies thereof 

along with soft copies; 

arr~rm~ to the Authority, a programme supported with Bar chart for all the 
-0 

ctivities envisaged under this project; -~ w 
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( 

(iii) 

(iv) 

Provided an undert k' 
the Selected Bidd a ing that all of the Representations and Warranties of 

Contract and as er/Agency ~re true and correct as on the date of this 
on the Compliance Date and thereafter. 

Take over the posse · f . . . 
ULB . . . ss~on o the Pro1ect Site from the Authority/Concerned 

. ' provided it 1s being delivered in accordance with the provisions of 

A_rticle 2-.1 a~d safeguard and use the Project Site solely for the purpose of 
discharging its obligations under this Management Contract. 

(v) Com_ply and observe at all times with all Applicable Permits, approvals, 

Applicable Laws, all central / state government / semi-government / local 

body's rules and regulations applicable to rendering of such services and in 

the performance of its obligations under this Management Contract and 

also, complying with all the inter disciplinary measures as followed by the 
Authority. 

(vi) Ensure to be fully conversant with all the laws applicable to the work under 
the Management Contract. 

(vii) Obtain any and all permits, necessary approvals, clearances and sanctions 

from the Competent Authority (ies), for necessary facilities like power, fire­

fighting, telecommunications, etc. as and when required, for the Selected 

Bidder/Agency and its employees to perform their obligations under this 

, -:q-- Management Contract, at its own cost. 

§-'y-,<8),iii) ake own arrangements to obtain the import licenses, ~ required for the 
• •J ,,,0. port of machines and equipment at the Project Site, as required for this 
• ,,.<.._v • - • '-"~✓..A-:::-r-;;---

1 ~ ' c · ~: , r, P ,i~ct. 
,...,.,~ ,· • ., ~t>\,..., ~: 

\.:-,._. ' ',,,' <. 
~1 ix) f'sure to get all the machines/vehicles/equipments registered under the 

\ "I- f'.:n\i"'\ .~ ompetent Authority who are recognized for such registrations . 
.....____~ 

(x) Ensure that the services supplied conform to the standards of the technical 
specifications and where no applicable standard is mentioned, the 
standards shall be equivalent or superior to the official standard whose 

application is appropriate to the country of origin of the goods and suitable 
to Indian (BIS/MoEF/RTO/ISI) whether conditions and usage. 

(xi) Ensure not to reassign the work under the Contract to any other third party 
without prior written approval of Authority. 

~~~times, to afford access to the Project Site to the authorized 
ives of Authority, senior lenders, other persons duly authorized 
ernmental Agency having jurisdiction over the Project, to inspect 

~ ••• h • "''l:"" 
.'f~tlll, ~1::(i 
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I 

(xiii) 

the Project and to · . 
investigate any matter within their authority and upon 

reasonable notice. 

Ensure not to pos . . 
e any problem/nuisance to the general public. The 

Selected Bidder/Agency shall be solely responsible for the behaviours and 
honesty of its workforce. 

(xiv) Ensure not to dump or dispose of litter waste, garbage, or recyclables 

waste on any street, alley or other publicly owned property unless expressly 

authorized by Authority/Concerned ULB. 

(xv) In the event of any accident/damage to third party by any of the 

vehicle/equipment of the Selected Bidder/Agency, Authority/Concerned 

ULB shall be completely free from any liability of any nature occurred on 

account of the accident. The Selected Bidder/Agency shall be fully and 

exclusively responsible for the liabilities arising on account of accident and 

damage to the vehicle, manpower or to the third party. The Selected 

Bidder/Agency shall be fully and solely responsible for any death or bodily 

injury to his staff member or any other person in the employment of the 

Selected Bidder/Agency or to any other person during the performance of 

the contractual services. This includes any third party claims. 

(xvi) Solely responsible for any consequences under various laws, arising out of 

any accident caused by vehicles, equipment's or his employees to the 

property or personnel of Authority/Concerned ULB 

(xvii) Make efforts to maintain harmony and good industrial relation among the 

personnel employed in connection with the performance of the Selected 

Bidder/Agency obligations under this Contract and shall be solely 

l:y_. responsible for compliance with all labour laws and shall be solely liable for 

O II possible claims from any third party and employment related liabilities of 

__ d! s employed in relation with the Project and hereby indemnifies 

-,. := ! thority/Concerned ULB against any accident claims, damages, 

~ 6 
1 f ~ xpenses or losses in this regard and that in no case and shall for no 

0_3!~
0

urpose shall Authority/Concerned ULB treated as employer in this 

..;c / regard. __ -....... .,..,.,,,,.., 

(xviii) Neither place or create nor permit any other person claiming through or 

under the Selected Bidder/Agency to create or place any Encumbrance 

over all or any part of the Project Site or on any rights of the Selected 

Bidder/Agency therein, save and except as expressly set forth in this 

Contract. 

(xix) ~~5!!!@1to sible for safety, soundness and durability of the Project 

s the site. l 
~~ ~ I Page I 18 of 24 
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/· (xiii) 

the Project and to · t· . 
rnves rgate any matter withrn their authority and upon 

reasonable notice. 

Ensure not to pose . . 
. any problem/nuisance to the general publrc. The 

Selected Bidder/Agency shall be solely responsible for the behaviours and 

honesty of its workforce. 

(xiv) Ensure not to dump or dispose of litter waste, garbage, or recyclables 

waste _on any street, alley or other publicly owned property unless expressly 

authorized by Authority/Concerned ULB. 

(xv) In the event of any accident/damage to third party by any of the 

vehicle/equipment of the Selected Bidder/Agency, Authority/Concerned 

ULB shall be completely free from any liability of any nature occurred on 

account of the accident. The Selected Bidder/Agency shall be fully and 

exclusively responsible for the liabilities arising on account of accident and 

damage to the vehicle, manpower or to the third party. The Selected 

Bidder/Agency shall be fully and solely responsible for any death or bodily 

injury to his staff member or any other person in the employment of the 

Selected Bidder/Agency or to any other person during the performance of 

the contractual services. This includes any third party claims. 

(xvi) Solely responsible for any consequences under various laws, arising out of 

any accident caused by vehicles, equipment's or his employees to the 

property or personnel of Authority/Concerned ULB 

(xvii) Make efforts to maintain harmony and good industrial relation among the 

personnel employed in connection with the performance of the Selected 

_ ----~ ~ Bidder/Agency obligations under this Contract and shall be solely 

8 l'J ~ O II possible claims from any third party and employment related hab1ht1es of 
. ( fy,_~' responsible for compliance with all labour laws and shall be solel_Y li~_b_le for 

(

~O--- t; · ,· G ~ 'J! s ff employed in relation with the Project and hereby indemnifies 

.- }::! ,. -,, := ! , thority/Concerned ULB against any accident claims, damages, 

, -~ ~ " ~ ~ :i l "'ixpenses or losses in this regard and that in no case and shall for no 

"- ____ e:,3l~
0

urpose shall Authority/Concerned ULB treated as employer in this 

-!ic ✓-' regard. -- ·~ _., 

(xviii) Neither place or create nor permit any other person claiming through or 

under the Selected Bidder/Agency to create or place any Encumbrance 

over all or any part of the Project Site or on any rights of the Selected 

Bidder/Agency therein, save and except as expressly set forth in this 

Contract. 

(xix) laffi~:!t/J sible for safety, soundness and durability of the Project 

the site. 1 
~~ ["ii I ~ Page I 18 of 24 
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(xx) In c~se of loss due to theft or damage to the Project Facility, due to the 

negligence of the Selected Bidder/Agency, the Selected Bidder/Agency 

shall be responsible for making good the same immediately at its own cost 

and shall continue to keep them available for public use, at all times, within 

the Contract Period. 

(xxi) To pay at its own cost all applicable existing taxes/ charges/ fees including 

service tax, stamp duty, registration charges and any other related legal 

documentation charges, if any, in respect of the said Project, as leviable on 

the date of submission of Commercial Proposal. However, if any change is 

done for any future taxes/charges/levies/ fees/stamp duty, then the Bidder 

is liable to pay such amount. 

(xxii) Shall ensure that the operation, maintenance and management of the 

Project Site provided therein are both in conformity with the relevant norms 

and Maintenance Manual, prepared in accordance to this Management 

Contract. 

(xxiii) Carry out its duties in regard to the Project in accordance with the 

provisions of this Contract and the Schedules thereof. 

(xxiv) On expiry of the Contract Period, within a maximum period of 30 (thirty) 

days, to leave the entire Project Site in a clean and safe condition to the 

satisfaction of Authority/Concerned ULB. 

(xxv) Shall be solely and primarily responsible to Authority for observance of all 

the provisions of this Management Contract on behalf of its employees and 

representatives. 

~ v 

~ 0/ 

i) Shall be liable for and shall indemnify, protect, defend and hold harmless 

Authority/Concerned ULB, Authority/Concerned ULB's officers, employees, 

etc. from and against any and all demands, claims, suits and causes of 

action and any and all liability, costs, expenses, settlements and judgments 

arising out of the failure of the Selected Bidder/Agency to discharge its 

obligations under this article / Contract and to comply with the provisions of 

Applicable laws and Applicable permits. 
' ¥ - --

(xxvii) The Selected Bidder/Agency shall acknowledge and recognize that time is 

of the essence of this Contract and that the performance of its obligations 

shall be construed accordingly. 

( 11J!:CR~back the Project Site to Authority/Concerned ULB, at the end of the 

eriod. 

I I 

~ D• ·0-..,,, 
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15. Environmental Compliance 

15.1 The Bidder shall, at all times e . . . 
to the laws pertaining to en . ' nsure hrs operations and services are confirming 

Management Rules 2016 vrrfn_ment, health and safety aspect including Solid Waste 
' , po rcres and guidelines related thereto. 

16. Insurance 

16.1 The Bidder shall insure h' k . . 
burden should fall on the A th !s wor men, equipment, vehicles etc. No additional 

16 2 The B'd u onty/Concerned ULB due to absence of insurance. 

other con . 
1 

der _shall t~ke out all necessary insurance against theft, dacoit, fire or 

f trngenc~es for infrastructures being developed/ arranged/ deployed/ taken 

rom t~e authonty/Concerned ULB in his possession under this contract. The 

Authonty/Concerned ULB shall not be responsible for any type of liability in this 
regard. 

17. Accidents 

17 • ~ It shall ?e the Bidder's responsibility to protect to workmen, materials, 

equipment, _vehicles and other immovable property in possession against accidents. 

17.2 The Bidder shall be solely responsible for any death or body injury to his staff 

member or any of the people/person in the employment of the Bidder. This includes 

any third party claims. 
17 .3 On the occurrence of an accident, arising out of works, which results in death or 

which is so serious as to be likely to result in death, the Bidder shall within 24 hours 

of such accident, report in writing to the Competent Authority, the facts stating clearly 

and in sufficient details the circumstances of such accident and the subsequent 

action taken. 
17.4 In the event of an accident in respect of which compensation may become 

payable under The Workmen's Compensation Act, (VIII of 1923) or any other act 

including all modifications hereof whether such compensation may become payable 

by the Bidder or by the Authority, the Authority shall retain whole or part of the 

deposit due and payable to the Bidder such sum or sums or money as may in the 

opinion of the Authority sufficient to meet out liability, on receipt of award from the 

Labour Commissioner in regards quantum of compensation the difference in amount 

will be adjusted. 

~ - --~ -
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Project Information Memorandum (PIM) 

1. The Planning Area 
1.1. Description of the Proposed Site 

Meerut Nagar Nigam is planning to carry out legacy waste dumpsite remediation in one of its 
existing dumpsites namely Mangatpuram Dumpsite. 

1.2. Project Site 1: Details of Dumpsite 
SI. Pann,uuu ~ 
No 

Details 

1 Name of the dum 
2 Cit 
3 District 
4 State 
5 Latitude and Lon itude 
6 Size of the dum site 
7 Location Details 

KASIURAM PARK 
MASHltiAG=JJtlS R,m~olo M,ndwt!\ · 

• GA~~\- """"'°"''y A l ,r JI ka m•odJtl!!I , , y n,11/1,u!lr.T , 

'

ME:hodlpu ~01aJIT.,;,,p10:;,', 
•i~, qr,11:/l«t'I \ 
r.,. .,f>.f • Choli M.-ilrld 1ft 

'4\b•fi:l<Y 

tion 

Man at • • • • 

Meerut 
Meerut 
Uttar Pradesh 
25.2731 , 78.3226 
10 Acres 

Meerut , 
Meerut .· 
IGI Delh,i 
II 

1 
&Q't ;flt~ ofl~<lcl 

-l•n: f iilTff ~ i; <:<1' 
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waste Quantification and Characterization at M t O • 
. . anga puram umps1te 

1. Volume Est1mat1on through drone mapping of two sites 

We had conducted Drone Survey of one waste dump site located at· 
1) Mangatpuram, Meerut · 

Observations and Synopsis 

• Th~ site has sizeable quantity of the waste but we were informed no new waste is 

being added to these sites 

• Th~ _d~one survey was done to cover the entire covering the open area and 

adJoin,ng areas of the dump sites 

• 6 samples of the waste were picked from the both sites and each sample was 

picked from different points to get an idea of the varying nature of the waste. The 

samples were packed in zipper bags and sent to the lab to get the density of the 

waste 

• The contour at 1 m interval has been prepared and along with digital elevation 

model 

• To assess the change in the waste volume, quarterly drone mapping can be done 

to assess the volume reduction 

• The average density of the waste soil of the both the site is 1.5167 gm/cubic meter 

• There is waste erosion happening at site No2 and waste is flowing into the nearby 

colony road and drains resulting in clogging. This is further damaging the 

environmental and resulting in degradation. Also there is no fencing at site no.2 

• N0~t~i::e-gi:.egation has been done at both the sites /4 .--,;,( ,, 
i (J;-~ Q ~ 

I / IJ , !5 0 
I ~ f- • :. tl'. ~ 
I I- Cl) .. . r' , J -w _, -- _ -1-r:-1-
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Meerut Site 1: 
Extend: 

LU: 25°27' 3 l .36Y'N, 78° 32' 26.456"E RU: 25° 27' 31.818"N, 78° 32' 34.417"E 

LL: 25° 27' 25.02" N, 78°, 32' 26.456"E RL: 25° 27' 25.411 "N, 78° 32' 35.169"E 

- -
ORTHOPHOTO OF SITE 

N i 

A 
I 

I 

I 

I 
LAgend 

CJ OUMPING AREA 
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DIGITAL ELE~~TION 

a 

For and on behalf of 

Geron Engineering Pvt. 

Uttar Pradesh. 

MODEL (DEM) 

N 

A 

ELEVATION DATA (M) 

~ 22 1 - 225 

~ 2 26 - 227 

~ 228-228 

c=.1 229 - 230 

c:=:=J 2 3 1- 231 

~ 232 - 233 

~ 2 34- 236 

For and on behalf of 

Meerut Munict t Corporation 
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